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ig the present role of the Research
#nd Analysis Wing.  What will be
the function of RAW? I would like
to know this from the Government
because this RAW hag become the
symbol of all anti-democratic activi-
ties in this country. The rigging of
the poll in 1972 in West Bengal was
done under the aegis of RAW. How
ig this RAW being utilized by this
Janata Government we would like to
know, because this js shrouded in
mystery. When the CPI(M) congress
was being held in Jullundur, who
planted the Intelligence mepn among
the delegateg to the congress® They
have even been found steeling the
papers of the delegates to the con-
gress. Who is responsible for it?
(Interruptions) Files were snatched
away. Is this the way for your Gov-
ernment to function—by interfering
with the democratic functioning of
political parties in this country?

The other aspect 15 about police
verification system. This ijg a perni-
cious method which this Government
still seemg to be pursuing according
0 our information. We would like
to know whether the right of the
citizen of this country to work under
the Government would depend ypon
the motivated clearance or non-
clearance given by the police, Will
it depend upon his political views or
on his participation in a democratic
movement, which is not liked by the
party in power for the time being?
These are very important matters
which are agitating the minds of the
people of this country. We would
like to know whether you are follow-
ing in the footsteps of the dictator or
not, whether there is 5 real change
of heart and a real change in the
method of working or not. There-
fore, I would request the Home Min-
ister, whoever is going to reply, to
tell us the policy of the Government.
I hope they have made up their mind
by this time.
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15.51 hre.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED MINE ACCIDENT NEAR Keora

SHRI SARAT KAR (Cuttack): I
call the attention of the Minister of
Parliamentary Affairg ang Labour to
the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

“The reported mine accident
near Kota (Rajasthan) on 22nd
April 1978, resulting in the death
of eight persons and injury to
several others.”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); On
22ng April, 1978 at about 1800 hrs. an
accident occurred in the Kukra Lime
Stone Mine belonging to M/s. West
Suket Co-operative Labour Contract
Soctety Ltd. Suket, near Ramgunj
Mandj in the Kota District of Rajas-
than. While a group of about 40
workerg were employed at the bottom
of the over hanging side of the top
bench which wag 7.5 m. high consist=
ing of loose debris and alluvial soil
of the open cast working, g side mea-
suring gbout 7.5 m x 72 m x1m,
fell qown burying 15 workers. I re-
gret to say that seven workers died
on the spot. Two workerg are being
treated as out patients in the Jhalawar
Government Hospital. The remaining
six are seriously injured, and are
under treatment In the same Hospital
as in-patients. It is reported that all
of them are out of danger.

The accident js under investigation.
According to the preliminary report
receiveq from the Director General of
Mines Safety who inspecteq the site
of the accident, the cause of the acel-
dent is due to fall of side, and the
regponsibility has been fixeq on the
management of the mine. Necessary
lega] action ig beilng taken against the
persons held responsible,
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The Director General, Mineg Safety
‘hag ordered the stoppage of further
work in the mine except in regard to
making the mine safe by benching
irom top downwards.

The State Government of Rajasthan
has made ex-gratia payments from the
Chief Minister’s Relief Fund of Rs. 1000
cach to the families of the deceased
and amount varying from Rs, 100 to
Rs. 500 to the less seriously injured
workers depending on the condition of
each worker.

Government view the occurrence of
this accident ang the fatalities of the
unfortunate victims as a matter of
serious concern. The Government will
take every measure to see that the
persong who are responsible for thc
accident are brought {o book and are
given wppropriate deterrent punish-
ment. The Mmnes Safety Review
Committee is shortly to meet to con~
sider the gteps to be taken for improv-
ing the conditions of safety in non-
coal mines. Safety of workers in
mines ig of paramount concern to
Government, and we will take every
step necessary to see that this is en-
sured. Our aim is not only to reduce
accidents, 1o achieve Zero Accident
Potential in all mines,

SHRI SARAT KAR:; I thank the
hon. Minister for assuring us that all
possible steps will be taken, but to
my mind it seems that we only take
some measures after the accident oc-
curs. So, I request the hon. Minister
to see that here should not be any
Chasnala, Chasnala should not be
repeated. H, has assureq us that
accidents would not be reduced to
zero point. It is very laudable and I
should thank him for that, but let us
see how far theory and practice meet.

1 came to know that from the Chief
Minister’s Relief Fund g sum of
Bs. 1000 was given to the families of
each of the deceased. It will be g
drop in the ocean, and will be suffi-
cient only for meeting the funeral
expénizes. So, I want to know cate-

y whether the yons and daugh.
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ters of dependents of those who have
died would be employed, go that they
may not be in a gifficult predicament.
Also, those who have been disabled
and are unable to work should be
given some permanent compensation.

1t i saig that the matter ig still
under investigation, but there is a
daily newspaper, Rashira Doot, pub-
lished from Jaipur and Kota, which in
headlines says that 30 persons were
dead Of course, he has categorically
stated that only seven died. I do not
know whether after the debris was
cleared, some more bodies were found.

A statement of the Bharatiya Maz~
door Sangh has demanded g judicial
enquiry. May I know whether the
hon. Minister also thinkg it is neces-
sary? We were not on the spot, hut
our concern is no less. We want that
it it is nccessary, g judicial enquiry
should be held to satisfy labour so
that they may not be panicky in other
mines,

Regarding punishment, it hag been
said that the Director of Mines Safety
has decided to make the management
responsible, but as far as I know, this
mine was run by a labour contract
society. So, I go not know on whom
responsibility will be fixeq because in
such societies all are owners, al] are
managers.

If there was some prohibition, some
notice that the mines were unsafe, it
must have been in the knowledge of
the mine’s authorities. Sn, all who
are concerned directly or indirectly
shoulg be booked.

SHRI RAVINDRA VARMA: I do
not think it will be right to gay that
steps for safety are taken after the
accidents. Accidents are yunfortunate
occurrences which take place in spite
of precautionary and pre-emptive
steps AS far g8 the Government 1s
concerned, human effort and adminis-
trative effort consists in ensuring that
whatever steps can be taken are taken
in time and that the safety regula«
tiong are adequate and efciently ade
hereg to.
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I would like to refer to the hon.
Member’s remark about compensation
and say that my statement refers to
the er-gratia payment that has been
made, Ex-gratia payment is not
necessarily compensation. The matter
of the extent of compensation that
can be made available to the families
of those who have lost their lives will
certainly be looked into with the ut-
most sympathy and expedition,

Hp raised the question of the sons
and daughters of the deceaseq being
provided employment. This was an
open cast mine, lime quarry. About
600 workers are employed in this
mine ang most of them ure migrant
labour from Madhya Pradesh. If it is
feasible to ensure employment for
abult children of those who have lost
their lives, we will enquire and see
how far it is possible.

Next he teferred to the question of
deaths and a newspaper report that
the number wag 30. I can tell him
that the debrig has now been ¢om-
pletely cleared, and the number of
deaths is only what my statement re-
fers to, i.e, seven.

Then he raised the question of the
responsibility of the management of
these mines. It ig true that it is a
co-operative society, but the co-opera-
tive gociety also hag its office~bearers,
and they cannot escape responsibility
as office-bearers and part of the
management on behalf of the co-
operative society.

16 hrs.

SHRI SAUGATA ROY (Barrack-
pore): I have gone through the Min-
ister's statement carefully ang also his
reply to Mr. Sarat Kar's question. I
emphasize it ggain—I emphasizeq it
during the debate vn the Demandy of
the Ministry——that in the Directorate
General of Mines Safety there is a
genuine lack of concern ang aware-
nesg of the safety sspect becausg there
was an accident jn Tara mines on
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31st March, 1878. On 10th April, after
we got the information in this House,
we gave g calling attentlon notice.
On 10th April, we found that on the
notice board this accident wag notifi~
ed. So, these things are going on.
But since such an accident has accur-
red now, I will say something about
the accident factor in the non-coal
mines,

Even in the Ministry’s Report, it hag
been given out that in 1977, 230 per-
song were killeg in coal mines and
84 killed in non-coal mines. Ag far
as accidents are concerned, there were
2000 accidentg in coal mines and 780
accidents in non-coal mines. Now,
these non-coal mines are not classifi-
ed. Ag per the Government gtatistics,
non-coal mines may be iron-ore mines
or dolomite or mica or it may be any-
thing else like the limestone mine in
which this accident took place. That
is why, I pleaq that in future in the
Ministry’s Report, these non-coal
mines should be classifieq properly be-
cause a certain type of accident takes
place in an iron-ore mine and un-
other type of accidents takes place in
a limestone mine or dolomite mine.

Another point is about the working
conditiong in the limestone mines at
Kota ang in Rajasthan in general.
‘What has not been mentioned in the
Minister’g statement is that out of 7
killed, there were four males and
three females almost 22 feet below
the ground. It only highlights the
tragedy. We do not know whether
the female workers are being given
equal remuneration and wages. We do
not know whether other facilities
which are available to other women
are being given to them.

There have been a number of
changes in the coal Mines (Safety)
Regulation Act. But ag far as non-
coa] mines are concerned they are
governeq by the Mineg Act of 1052
and Mines Rules of 1955. So, in view
of what I have gaid, I want to ask the
Minister certain gspecific questions.
What is the total mine safety machi-
nery that is available in the State of
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Rajasthan? Whether the Government
has any proposal to amend the Mines
Act; 1952 and Mines Rules, 1856 so
that better safety conditions prevail
in these mines, Whether the Minister
hag any plans for setting up an ins-
titute of mines safety for comntinuous
research in collaboration with vther
countries like USSR and Poland who
have done considerable work in the
field of mines safety both in coal and
non-coal mines. I compliment the
Minister for his optimism that he
wants to bring down the accidents to
zero level. That will be an ideal
state of affairs. But to me, it does not
appear from the figures that accidents
are really going down whether in coal
or non-coal mines. So, specia] efforts
Bn the part of the Minister besides
calling the Mines Safety Review com-
mittee, are needed like taking special
measures against private exploiters
who are using non-coal mines like
limestone, qolomite, etc. and making
the law more stringent.

SHRI RAVINDRA VARMA: My
hon. friend made a reference to what
he described as certain lack of con-
cern about safety on the part of the
Director-General of Mines, Safety. I
think this is not a charitable descrip-
tion. The whole purpose of the Dir-
ectorate-General of Mineg Safety, is
to ensure safety. That is their
objective; that is their charter and
that is what is expected of them.

erefore, any lack of concern
for safety on their part would be
something which would be inexcus-
able. I do not think the hon, Member
perhaps meant to make a blanket
allegation of that kind but that he
wanted to emphasize the neeq to make
the organisation more effective and to
ensure that the officers in the organi-
sation have not only the awareness of
law but glso a constant awareness of
thé human maspact of the problem und
the gravity of the problem.

He referreq to the fact that ag far
as the accident which occurred at
Tara on 81st March was concerned,
there ‘was some delay in putting up
the information on the notice board.
In fact, this morning again he referred
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to the question. I would like to say
that according to the procedure pres-
cribed by the Speaker in this regard,
the intimation about accidents jnvolv.
ing death of five or more persons has
to be put up on the notice board of
the Lok Sabha. But the usual prac-
tice is to put up the information on
the notice boarq after a preliminary
report is received and not on the basis
of a newspaper report. So, it the
preliminary report takes a little time,
then that much time js taking in put-
ting it up on the notice board. But,
in this case, apart from the case of
Tara, the information was received
only on the 25th and the preliminary
report was receiveq only today. The
accident took place on the 22ng even-
ing at 8 P.M. The information about
it reached the Regional Director of
Mines, Safety, at Ajmer on 23rd at
2 P.M. in the afternoon. The Regional
Director of Mines, Safety, immediate~
ly set out for the site of the accident
and reached there at 2 AM. on the
24th ang the information was received
by us on the 256th and today we have
receiveq the first preliminary report
on the basis of which I made the
statement before the House,

Then, he referred to the non-coal
mines in general. I appreciate the
point made by the hon. Member. Be.
cause the conditiong of these mines
vary, the precautions necessary for
the safety vary, the vulnerability to
diseases and accidents varies, it is
necessary for us anq it is usefu] if we
can classify them gepartely ag dolo-
mite mines, lime-stone mineg and
other mines that he referred to and
give the sketch of safety measures as
well as steps taken to prevent gaccie
dents in these mineg separately. It
shall be the effort of the Ministry to
provide such information in future,

He also referred to the working
conditions and pointed out that four
of the persons who Jost their lives
were women. It i3 not that I was
trying to hide this fact. My state-
ment did not give the break-up sex-
wise. But I did say that the number
of deaths wag what it was. This is an
open-cast mine. In the case of opent-
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cast mines, there is no law, as the
hon, Member knows, which prevents
women from working. Therefore, no
rule has been violated by the deploy-
ment or employment of womep in the
-open-cast mines.

He referred to the Mines Act and
askeq whether we have any intention
of bringing agny amendment to the
Act. 1 think, the hon. Member knows
that we are considering an amend-
ment to this Act to ensure that the
penaltieg prescribeq are more deter-
rent in the case of infringement and
also to deal with some of the other
lacunae that have been pointed out
by the hon. Member as well as
another hon Members of the House.
He made a suggestion that an institute
of mines safely may be set up. This
is a very good suggestion and what we
can do to provide training jn safety
measures to create measures, to create
awareness in safety measures and
have an effective machinery to ensure
adherence to safety measures will
engage the attention of thiz; Govern-
ment, As for the last point he made
about zero level, it is not my being
optimist, but every one must have an
objective. It may not be given to
men as well as Government to reach
the objective totally, but unlesg we
have an objective of that kind, we will
not reach near the objective,

st wnft ww (frodtc) o ag
gaba &Y qrr § fr gart Ao B 3w &
fag dYew dar wOr A Wi a6k
wwre Ay gy €1 xw wwre o gde-
9T FY gEATe g quw qRw 97 frerdt
et ¥ qa® oy ¥ g wrAAr R
g fir w1 oY wrrerdt & iy g ¥
A FH BT gAY S ofw A ow
wr fafeae ar ¥ ofw o & are xv
aagd W wage feur T v wR
¥ P ?

gardy are % o wrva amger f P
wi g e wiw wodd fis w9y
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SHRI RAVINDRA VARMA: I shall
be very brief because I am conscious
of the fact that this is intervening in
the middle of the debate on the De-
mands for Grants of the Ministry of
Home Affairs and the guillotine is to
apply at 6 P.M. My hon. friend has
rajsed a question as to the hour at
which they were working and whe-
ther workers were working after the
stipulated hours. Our report is that
the accident occurred at 6 P.M. which
is after the time that he referred to.
And this is also a matter into which
those who are investigating are look-
ing into.

Secondly, he said the co-operative
soclety was a bogus society. This co-
operative society has been in existence
for quite some time. I grant that the
fact that it has been in existence for
quite some time does not prove that
it ig not a bogus society. But the li-
cence for mining was given to this
society quite a few years ago and for
the third time it was renewed in 1975
for five years. But the nature of the
society will certainly be looked into
in the course of the investigation.

Now, the other question he raised
was whether the government has any
plan to establish & fund from which
compensation can be paid. In the
question, of all accidents the Arst
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thought that comes to one’s mind is
the possibility or the feasibility of
uging the ipstrument of insurance to
cover such risks. It has been done in
some cases and in the case of coal-
miners or miners in other mines it
has not been possible for us to take
recourse to the method of insurance
to cover such risks. However, the
suggestion he has made is a sugges-
tion which can be considered with
other proposals that we have in this
regard.

The last question he raised was
about the time taken for reports to
reach Delhi. Unfortunately it some-
times happens that these mines are
not on the trunk roads or trunk routes.
In thig particular case the mine was
at a place far removed even from the
district headquarters. I mean that
that is no reason that we should re-
concile ourselves to delay in the trans-
mission of reports. Ag the hon. Mem~
ber said, these are days when scienti-
fic equipment is available to us and
we should attempt to get an immedi-
ate report if not an instantaneous re-
port and it will be our effort to im-
prove the machinery to ensure that
reports are not subjected to avoidable
delays.

st epfw  (WremATe) ¢ AEEAv
& oet @ ¥ Gt § Wi At o Ay
T AR 9T} 1 WR xE e
*Y & & wiw et § A Ak w7 -
¥z ot w2t & P uie s fawrr &
wfgwrdy o w=ad F o £ | geowr
e ag ¢ fr o aeret 3, o sawr
Awilz ¥, @ 9@ ¥ & o uvr @w
IAET AT TE EWT | FTCT 7Z 9qT
e dramadt ooif § 1 & off grmd &
¥ T @ §, swraifer §x &7 AT
#7 g ¢ wufedk & o § fr g
FraTadY oot § 9 awr 3 Sy iy
AT SR G 5 ww & ok
A A gUT & | IERY oy oty
wogd | Sratfer #% w Jxdiw



347  Mine accident APRIL 28, 1978 near Kota (CA) ‘3¢
[ ot wim | ¥OR STATAT T ATR *T OF A
16 7§ oY T w7 Wyt I WX T N

wr ¢, °® awdt w1 ey wifee
aff gwr, ¥r§ Xedrmw Y goT 1 o
faqrr w1 WY Y mfgwrdr
e & far aff ar gwar § 1w
g safRy ¥ wT W 41 T Wt
T ! owrrweRIdw N Ry
o g g fr fead st e
TR N W AR AT W
frey wr Jagor fear ¥ 0 B
wgrr § fs I Y 1 509
X & o1 q/ A, Wi f7 @Y
Y A W) & v ¥ foaF war
Hfwr Sur 4y fear T wife ¥SF
¥ wrow wfiwifal oY et w9
S Ik 4% ¥ wmarc 9T W frwm
* wfirerd Y ¥

umd fRws g 22 arhw
ot e w2 7 A g, 23 ardw
MY I maa T @ @
TG STRT ATATATE ST & WY
Tfgw fod % § ger B S
frarmar g wr ? A R i
FTH! PR AT §T ITHY H1E Lz,
FIN T AT FT wE LA @Y §

o W1 fadew wE, sy aw
& T e g8 @ & W AT FQ
T AT ¥ 1w Ay §F oW
ATt § 1 &Y wRF wik & awy
uF ¥t 9o 13 af § ag o = ¥ §,
[gwT AW weEX O ¥ @ AT A
T 13 7 WY FU oo W e
§ w7 £t Y, I9HT MW wEET My
¥ & dfwr wa aro Ford wzer ot
e g war g
AT ¥ o et Ay A%, Ier ot
T gwar qf & € 1 & oAy oy
g

W TR AT ¥ qPE 16 A N
oy foraey oft, ag it sTrET QR
¥ qoar wrgan § i g sl sy
NI T P m e R
WA agt T guv ar 7 gy agt
T %7 wfewrT ar a7 7Y 7 ¥ ey
aY g & fiv w7 gur 32 & fawrs v
*T 7 AT ficgT MY aw TR WA
s wYe fee a7 g wfueY &
e § T 1 xTF fgars fod wiw
O § W A w0, CF qT qeHT
WE H1 TTTT FATHT H35wE ¥ way fipay
st e |

% amar amgar § fF aw vy
fafyr wae ¥ st TR AT qETAAT
fammn g 7 s waam e qaas
Ry frar T & 1 A T
T & gEEer ¥ € Nivor #Y §, gan
watar W wYE N vred fawmr @
A aE Y A Fadew § fr owre
T AIGTEET & qr & el § offad o

samedt wr fome ora o soR
ot ¥ adr § 1 59 @y w1 fomd
T ¥ ¥ qrw §, Hogd Wl ¥ oW
t ok ot e aw g1 &
ar s g g gad geae # gt
JX FOLY | Y Tvafa ot Wi
Fam! forw w1 & wewia few wror &
agt warar WA ar ? WS o ag wwgd
¥ wew FT AWAT § | W 94X 50
PRI A F Fm R @ §

wied Yo frdzs § fin arferanife
¥ 3 At wr ow faresiee wi Aok
R e atw wad o e gfefrd
¥ 0l W W wmfe & o
o woy, o e Al ok



349 Mine accident VAISAKHA 6, 1000 (SAKA)

wraet fawer Y wewd ¥ W@ @
ol

SHRI RAVINDRA VARMA: I know
that the hon. Member ‘is very well
informed about matters in the region
from which he comes and I am very
glad that he has given some further
information. But I would like to as-
sure him that as far as the Ministry
and the Government are concerned,
there is no question of our trying to
shield any one who is guilty, but to
punish those who are guilty, informa-
tion is necessary and guilt must be
proved and those who are guilty must
be punished according to the law pres-
cribed in that behalf.

Now the hon. Member has given
some information about the Society, I
must state that it is a co-operative
society. Some other hon. members
said that it was a fake or bogus co-
operative society, We will enquire
into the whole question. of society and
if it iz found necessary to take the
help of C.BL or any other Agency,
we will certainly take the help of
every Agency to go into the matter in
depth and to find out who are res-
ponsible and those who are respon-
sible will be punished.

He raised the question about the
statements of those who were injured
in the accident. I would like to in-
form him that the investigators have
recorded statements of 24 or 25 wor-
kers who were in the hospital. Even
in case of some who were not in a
condition to make the statement, the
statements are being recorded subse-
quently.

Then he raiseq the question of safety
of mine. I would like to tell him—it
he does not know already—that the
Director did inspect this mine as late
as 8th April, 1977. Shri Mukherjee,
the Joint Direcfor of Mines (Safety)
has inspected it and afterwards Show
Cause Notice was issued to the Man-
agement of the Society on 21st April,
1977 a3 to why they were going on in-
fringing the Order under Section 22(3)
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of the Mines Act. Now, it is wvery
clnt thntthamnllomuotﬁn
D.G.M.S. took the action that should
be taken after inspection under Sec-
tion 22. In gpite of this, the mine was
continuing to work.

The prosecution of the Manage-
ment was held up for the reasons 8i-
milar to what my hon, friend has re-
ferred to, thet the office-bearers of
the Society were changing and it was
not possible for the office-bearers to
be spotted in time for action to be
taken during that year. The case was
filed against the society but for five
years this litigation was going on, My
hon. friend may perhaps be interested
to know this, that in 1073, a case was
filed against this soclety. After 5
years of investigation in the year
1978, they were found guilty and they
were fined a paltry sum of Bs. 160.

Therefore, Sir, all these things
show that it is necessary for us to go
into this question very thoroughly and
that we should utilise every step that
can be utilised in this regard, to en-
sure that those who are found guilty
should be punished.

sitepfw : wgt g7 ATafey safer
W FT W@ A, §F A} F 74 wgga wv
war w7

SHRI RAVINDRA VARMA: There,
1 think, the hon. Member is not total-
ly correct. He mentioned about chil-
dren who are not adulis having been
employed in the mines. We have come
to know after full enquiry that there
is only one case of this kind. Whe-
ther it is one or more, of course, the
guilt is the same. I am not therefore
pleading that they are not guilty. All
I can say is that there will be a full
investigation.

Bvery instrument necessary for
iuhhvoﬂiglﬂminiothemﬁuum
be utilised for this purpose.
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1# it is found necessary that there
should be a Court of ¥nquiry or a
Judicial Inquiry into this matter, we
will not hemtate to appoeint such a
body.

1637 hrs.
DEMANDS FOR GRANTS, 1978-78—
Contd.
MINISTRY Or HOME AFFAIRE-—cONtd,
MR. CHAIRMAN The House wall
now yesume further discussion on the

Demands for Grantg relating to the
Minustry of Home Affairs.
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